CEN TRAL AMMINISTRATI VE TRIBUNAL PRINCIPAL BENCH
c.p .No, 388/ 99

IN
0a No.2530/99
New Dalhi: this the 7 74 day of March, 2000,

HOM 'BLE MR, S.R.ADIGE, VICE CHaImaN(a)
HON "8L £ MR.KULDIP SINGH MeMBER(I)

Dharamp al, :
s/o Hari singh,
53, Kakrola,

Delhi es s e mpli Cant.“?

(By adwecate: Mrs. P.K.Gupta)
Vgrsus

1. shri Omesh Sehgal,
Chief Secretary,
5, Shamnath Marg,
Delhi.,

2- QW.Na\IBen maul =1}
Finance Sscretary,

5 nath M
S et Naca,

3. $iri S.Parkash,
Ny . Commi ssioner,
N strict North yest,
Khanjalua,
Delhio XX RBSpDndBntSo
(By adwecates Mrse. aunish thlawat).
0 RDER

MR 5. R ADIGE, VC(a)

Heard both sides on C.P.No. 388/99,
2, adnittedly the orders in respect of which

contempt is alleged were passed by the Bench on
26.11. 99‘

Je It wuld have taken atleast a day if not more
for the dasti copy of the order to have beeh produced
before respondents, and under the circumstances, even
if respondents did asppoint one person on 25.,11.59 i, e.

bafore the dats of the order dated 26.11.99 and the

other on 26411.99 i, e. the day of the orderyas asserted
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by spplicant it cannot be said that respondents zppointed

-2-

tho se persons despite veing aware of thoss orderse
4., CoPe is diemisseds Notices are dischargedd

5. Let Oa ne returnea to mpropriate Single Bench

for aieposal in accordance with 1auw,
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( KuLnIp SINGH ( $.Rr,a0IGE/)

MEMBER(D VICE CHAIRMaN(a)

/ua/




